BEFORE THE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE, CHENNAI
Original Application No. 185 of 2021 (SZ)

Vikas R S, Bangalore .
...Applicant(s)
Versus )
The Chairman, Karnataka State Pollution Control Board & Ors. _
...Respondenty(s)

MEMO FILED ON BEHALF OF THE 15T RESPONDENT - KARNATAKA
STATE POLLUTION CONTROL BOARD

The Respondent above named submits as under:

1. It is submitted that the Appellant in this appeal has filed the Appeal for the

following reliefs; ' '

a) Direct Respondents 1 and 2 to act as per the law to protect the
environment and stop pollution;

b) Direct Respondent 3 to respect the environmental laws:

c) To impose exorbitant pehédty of environmental compensation to’
Respondent 3 for deliberate violation of environmental laws;

d) Issue an order to Respondents 1 and 2 in the nature of a continuing
mandamus, constitute a commitfcc to monitor the acti'oln. of the

proceedings and submit periodical reports to this Hon’ble Tribunal. ,

2. It is submitted that a closure order under Section 33(A) of the Water Act,
1974 read with Rule 34 of Karnataka Sate Pollution Control Board for
Prevention and Control of Water Pollution (Procedure for Transaction of
Business) and the Water Rules, 1976 was issued to the 3rd Respondent

dated 29.10.2021. The said proceeding is annexed as Annexure 1.

- 3. It is submitted that in'proceedings of the meeting dated 12.01.2022 to
calculate the Environmental Compensation (EC) in compliance to the order

of the Hon’ble Tribunal dated 30.11.2021 and accordingly Rs.37.519 Lakhs



has been calculated as Environmental Compensation and also till the
project proponent obtains Consent to Establish and Consent to operate, he
shall be liable to pay Rs.15,625/- per day from 13.01.22. The said

proceedings is annexed as Annexure 2.

4. It is submitted that on 11.02.2022, the 3rd Respondent was :served with a
demand notice to pay the environmental compensation within a period of 15
days failing which action will be initiated as per the provision of law. The

said proceeding is annexed as Annexure 3.

It is therefore humbly prayed that this Hon’ble Tribunal may be pleased to
record the above mentioned facts and pass such order or orders as this Hon’ble

Tribunal may deem fit and proper in the interest of justice.

Dated at Bengaluru, on this the 01st day of March, 2022

For 1st and 274 Respondent nsel for 15t Respondent

SENIOR ENVIRONMENTAL OFFICER
Waste Management Cell
Kavarataka State Pollution Control Board

Bengatwry - 560 001,

oL
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~ /BY REGD. POST W]TH ACK. DUE/
CLOSURE DIRECTIONS UNDER SECTION 33 (A) OF '
(PREVENTION & CONTROL ’POLLUTION) ACT, 1974, READ WITH RULE 34
OF KARNATAKA STATE POLLUTION CONTROL BOARD FOR

3 PREVENTION AND CONTROL OF WATER POLLUTION (PROCEDURE FOR

- TRANSACTION OF BUSINESS) AND THE WATER (PREVENTION AND
CONTROL OF POLLUTION) RULES, 1976 -

Sub: Non-Compilance under the prov:snons of Watcr (Prcventfon & Control of
Pollution) Act, 1974 by M/s. SNR Silver Ripples, Site No.2l,. Khatha

No0.206/21, Somapura Village, Anekal Tq. Sﬂrjapum Hobli Bengafun: Urban
Dlstnct-560099-reg

~ 'Ref: i lnspectlon of the apartment by the Regional officer along W 1th DEOQO’s of RO
Sarjapura on 16.03.2021. :
2. Regional office, Sarjapura Inspection Report fonvarded to RSEO Benualuru
- South vide no.745 dated: 31.03.2021,

UJ

dated: 10.08.2021.
. Apartment Authorities reply to the NPD on 17.08.2021.
Regmnal ofﬁce. Saqapura letter vide 00.328 dated: 11.10.202 L

.‘w.&

LS

Preamble:
M/s. SNR Silver Rlpples is a residential apartment locuted at Site No.21, khatba

No.206/21, Somapum Vulace, Anekal Tq, Sarj Japura Habh, Benga]ura Urban »

District.

The Residential- Apartment was mspected by the Regional officer along with DEO s of
‘RO Sarjapura on 16.03.2021 and observed following non compliances: = - '
I. You have constructed the: apartment ‘consisting of 3 blocks with 120 flats without
obtaining the Consent_for Establishment (CFE)/Consent for Operation {CFO) of

the Board. It is a ¢lear violation of Section ":) of Water Act, 19’?4 and Section -

33(A) of the above said Act.

2. The cxisting Sewage Treatment Plant units are not at all working and all the
machineries. are defunci and has become show piece. The Sewage effluents
gencrated is not being treated in the Sewage Treatment Plant, instead dlsLhargmg
into the outside open drain by a pipe line. The ‘open drains are méant to carry the
rain water and these dmms are (ceder for the nearest lakes. The: untreatedfparnaliv

“myet udE A0, TORA D 340"

. Notice of Proposed Direction issued by RSEQ, Benzalum Sauth vide no. 37.

-

AVOID USE OF PLASTICS-BE “ECO’ FRIENDLY
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: »

g - bodies causing ‘water

wreated cffluents are finally joining 10 the ne:‘n‘b)( ‘ﬁ‘grbéifmzs 0% Water
: poilulion in the vicinity. which s a ci‘c;ar violation U ! ) _

{Prevention and Control (1f pﬁulﬂiﬁ“} AC[_ 1974. uon aﬂd mai{ﬁe“ancc of

3. No qualificd/skilled persons are appointed for OPEFEHR, T T oion and

~Sewage Treatment Plant and 1ot maintained  log boOkS o

“maintenance of Sewage Treatment I’lan;:_STp_ s STP ave

4. You have not displayved flow diagram of S1F in the S1 1 €H=C -

£ You have not prgvi;icd flow ‘meter o the inle’!;_and outlet of STP to ineasure the

 guantity of sewage efflueni generated and treated.

6. You are generating huge quantity of Organic and

- disposed to unauthorized persons illegally. _ Sk
The apartment authorities are ndilms‘;:sﬁ'ous engotl'gh to comply with the law and they haye
constructed the residential apartment without valid Consent for E%ﬁabhshmcnt
(CFE)Consent for operation (CFO), thereby violating the provisions of section 25/_26 of
the Water (Prevention & Control of Pollution) Act, 1974. Based on the non compliance
RSEQ, Bangalore South had issued the Notice of Proposed direction under section 25/26
of the Water (Prevention & Control of Pollution) Act, 1974.The authorities have r eplied
1o the Notice of Proposed Direction on 17.08.2021vide ref (4) sought 120 days time to
discuss the matter which is not acceptable as the apartment authorities have arossly
violated by not taking prior CFE (Consent for Expansion) and CFO(Consent for
Operation) of the Board. )

* Mean while Sri, Vikas R § No. 402, 7B Maid, 4 B Main, 4 B Cross, HRBR Layout, ¥
Block. Kalyan Nagar, Bengaluru-43 hay filed Writ Petition before Hon’ble NGT. at
Chennai vide Application No. 185 of 2021. Since the apartment is operating without
valid CFE/CFO of the Board and discharging the untreated sewage outside the apartment

- premises which may cause surface/ sub surface and soil pollution.

Hence. RO, Sarjapura has requested the Board oflice to confirm the Notice of Propesed

Direction on 11.10.2021. . _ '

In view of the non-compliances mentioned abave #nd also you have failed to obtain

Consent inspite of Notice of Proposed Dircetion issued by the Bourd, which is in

violation of the provisions of Water (Prevention & Control of Pollution) Aet, 1974,

ta

inorganic waste, same is being

Hence. the follewing directions under the provisions of Water (Prevention & Control of
Pollution) Act, 1974, and in exercise of its power vested with it under Section 33 (A) of
the Water (Prevention and Convol Pollution) Act, 1974, read with Rule 34 of Kamataka
- Stute Board for the Prevention and Control of Water Pollution (Procedure for Transaction
of Busipess) and the Water (Prevention and Control of Pollution) Rules, 1976 & the
Karnataba State Pollution Control Board, heeeby issues the lollowing; * w

JORDER/

In exercise of the powers conferred under Seetion 33(A) of Water (Prevention &
Controt of Pollution) Act, 1974, read with Rule 34{4) of Karnataka State Board for
- the (Prevention & Control of Pollution) Rules, 1976, the Board, hereby issues the
Closure Order with directions 1o the Government agencics as shown in 81 No. 2 w0 7
‘below 1o initiate «ction;



(1) The Occupier, M/s SNR Silver Ripples, Site No.21, Khatha No 206/21,
Somapura Village, Anckal Tq, Sarjapura Hobli, Bengaluru Urban I):stnct-—

560099 1o stop the discharge of sewage/sullage from your premises forthwuh and
until further orders.

(2} The Managing Director, Bangalore Electricity Supply Company Ltd{BESCOM) ,
- Nrupathunga Road, Opp. RBI, K.R Circle, Bengaluru — 560 001 to issue
necessary directions to the concerned Executive Engineer and Asst. Executive

Engineer, to disconnect the power supply to the above saxd units with immediate
cffect and until further order. :

(3) The Chairman, Bangalore Water Supply and Sewerage Board(BWSSB), 1% Floor
Cauvery Bhavan, KG Road, Bengaluru — 560 001 to issue necessary directions to
the concerned Executive Engineer and Asst. Executive Engineer, to disconnect

the water supply to the above said units with immediate- effect and until further
order

(4) The Commissioner, Bruhat Bengaluru Mahanagar Palike (BBMP). Hudson circle,

Bengaluru-560 002 for information and is directed to cancel the plan/license
immediately until further orders.

(6) The Chief Electrical Inspector, Department of Electrical Inspectorate,
No.18,Crescent Road, Madhava nagar; Gandhmagar Bengaluru, Karnataka-
560001 for information and directed to seize the DG Set immed:ately forthwith
and further orders,

(6) The Chief General Manager operations Bangalore Electricity Supply Company
Lid (BESCOM), Nrupathunga Road, Opp. RBI, K.R Circle, Bengaluru ~ 560 001
o disconnect the power supply to the above said Unit with nmmediate effect and
untif further orders.

(7) The Exccutive lngmecr/ The Asst. Executive Engineer Bangalore Electricity
Supply Company Lid (BESCOM}), 03 Sompura: Village Sarjapura Rd, Anekal
Taluk Bangalore, 562125 to disconnect the power supply to the above said Unil,
with immediate ¢ifect and until further orders.

- Draft Approved by Chairman

FOR AND BEHALF OF THE
KARNATAKA STATL POLLUTION CONTROL BOARD,
BANGALORE.

Sd/-
Member Seeretary



To:
b

‘The Occupier,

M7s SNR Silver Ripples,

Site No.21, Khatha No.206/21,
Somapura Village, Anekal Tq,

- Sarjapura Hobli,

2.

w

- Bengaluru Urban District-560099. -

The Managing Director,

‘Bangalore Electricity Supply Company Ltd(BESCOM),

Nrupathunga Road, Opp. RBI, K.R Circle,
Bengaluru — 560 001

The Chairman, o
Bangalore Water Supply and Sewerage Board(BWSSB),
1* Floor Cauvery Bhavan, KG Road, :
Bengaluru - 560 001 B

4. The Commissioner,

5.

6.

&

Bruhat Bengaluru Mahanagar Palike (BBMP),
Hudson circle, Bengaluru-560 002

The Chief Electrical Inspector,

Department of Electrical Inspectorate,
No.18, Crescent Road, Madhava nagar,
Gandhinagar, Bengaluru, Karnataka-56000] .

The Chief General Manager, _

Bangalore Electricity Supply Company Ltd (BESCOM),
Nrupathunga Road, Opp. RBI, K.R Circle,

Bengaluru -560 001

The Executive Engineer/ The Asst. Executive Engineer
Bangalore Electricity Supply Company Ltd (BESCOM),

03 Sompura Village Sarjapura Rd, Anekal Taluk,
Bangalore, 562125

Copy to:

I
2

i

The Regional Senior Environmental Officer, KSPCB, Bengalury South, for
information, : h
The Regional Officer, KSPCB, Sarjapura, for information and directed .to ensure
the compliance (o the closure order direction.

The Law Officer, KSPCB for information and necessary action,

5. Case file.

/yﬁﬁslcr file. \@

~ Senior Wiﬁenml Officer



- Dnexvee -9
_Proceedings_ of the meeting held on 12.01.2022 1o ca]gulate s
_'Environmenta‘lcmpgnséﬁdn (EC) in eompliance to NGT order
 dt. 30" November, 2021 inOA 1852021 35

- Honourable National Green Tribunal, Chenna i its order di, 30% November, 2021 in 0a

- 185/2021 directed KSPCB to impose Envirotmental Coumpensation with regard to violations
- Observed with respect to M/s SNR Silver Ripples (Residentinf A rtenient) eonsi
& damages caused to the Environm o PR AN R R |
In view of above NGT ord > Board vide its office memorandum No, 4759 dt. 16" December,
on 12™ Jannary, 2022, Fblro%‘gs;ofﬁéiﬁr&w : pmsentaufing themeeting: ©

. -sﬁﬁ--v;sudeva-S-K,'RSEO;'s&ﬁm,KSPéé __ T e
2. Smt. Anjana Kunivari V, Scienfist D, CPCB, RD, Bengalury s -
3: S]mMan]lmaxhC R, BO, Regional Ofﬁee,Saqapma -

YR ok bl e 244 i s SRS Al Le

& thereis no Sewage Treafment Plant todreat these "age gererated in the apartment. Presently;
the sewage s being discharged into the draing s/opert land adjacent to the apartmeit. Consideri

- the violations by M/s SNR Silver Ripples EC may be calcfited, -
25 T e 1 O ARG N e R A, 4

[ ol e kst it et it o CRCH it
- BConfellowingertteia: . oo .

i Calewtation of BC for construction of apartmeist without obtaining CH UCRO.

ol =Fmﬁrﬁﬂle’°fnpe:m i ;T
. LP=Location factor

- Hmwmwﬁﬂ(mﬁmWOWW el TR
 N=1107 {Apartment was wmbmﬁhnmmwNooﬁhnmrmwném
- Jamuary 1, 20190 Jamuary 12,2022y A R o R T
' R=250 (as per guidelines of CPCB) '

So,ECiscaleulated asbelow: g R
EC=50*1107* 250% 1% 1 25 A ' L T, w0



B

e

. =1 7..,96 875!- (Rupeas one crore sevénty- two lakhs, nmcty- smﬂmusmd mg}}i
bundted and swmty five only) ' ‘ _

Calculation of EC for. dischargeof untreated sewage into di'ains[ope:; knd

EC (Lacs Rs)= {17.5 (Total Sewage Generaﬁon-—]nstaﬂed treatment capaetty}
+ 555 (Total sewage ‘generation — operational capacity)] +° 0.2 (Sewage

Generation — Operatmmi Capacity) x N + Marginai cost of hvmtai :

Externality x (Total sewage generahnn - operatwnal capmtar) " N

'Ihea:pamnenthas mﬂﬂatsomofwlmh:m ﬂatsareoccupxed 'I‘lmdataﬂsofwater |

-mmpummdsewagegmaawdmmfoﬂowm o BT
- No: of flats oecupied — 70 ‘ - N
No. of inmates/flat - 05 B
Wzterreqmmnentpardayfor‘fﬂﬁam=7{}x3xhs : i i .
47250 Vday = 4725KLB -
Amg%&%ofwatammnm‘fedmto sewage i
Quantity of sewage generated = 0.8x47.25 =378 KLD = QGI?SM,«B
o= 303 days (date of inspection Qfmtls 16,&33921 to Hﬂlm

Margmar cost of Envn'omrm!al Exwmahty Rs. TSIMLD ?Sxﬁ.m?s——— Rs. Z.S.‘i“j

~EC (lacs Rs) =[17.5 . 0378-0) +55.5 (0 0373«0)} 0.2 (0. 037&0} mz g 835 x
(ooms-t))xaas o e s

Fwﬂws meprqectptopomﬁshaﬁpaymdfks IS&ST&ayﬁ'em 130!.2022%!0%
_ CFE/GFO from KSPCB.
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To
The Oceupier ' _ _ ,

~Ns. SNR Silver Ripples, S e T '

; SlteNo 21, Khata No. 20621, ' ' 7 X
Somapura Village, Anekla Ta!uk, ' _ _ - Eﬁ:\'\’\ V’ P
Sarjapura Hobli, Bengaluru Urban District, - v

' Bemiuru— 560 099. : e : ,

Li-t)

Su', _ -

Sub: Imposing Enwronmental Compensation (EC) for Non-compliances under the pmwsnons of
Water (Preventson and Control of Pollution) ACT, 1974-Reg.

Ref: e

1. Directions of Hon’ble NGT in its Order dated: 30:11.2021 in OA No. 185/2021.
2. Board Office Memorandum No. 4759 dated: 16.12.2021.

3. RSEO- Bengaluru South letter to Board office dated: 17.01.2022.

*kkkk -

With reference to the above, it is to be informed that as per the NGT Order OA No.
185/2021 dated: 30.11.2021, directed the KSPCB to take action by imposing Environmental
Compensanon for not-obtaining CFE/CFOQ of the Board.

Further, to levy Envxronmental Compensation to the developers, a committee has been
consl:ltuted by the Board consisting of follomng members: 1. Regional Senior Environmental
Officer-Bengaluru South, 2. Representative from CPCB, Zonal Offi ice, Nisarga Bhavan,
Bengaluru 3. Regional officer- Sarjapura to calculate the Envnronmentai Compensatlon
consrdermg the facis/damagc and not obtaining consent from the Board.
In this regard, Board Office issued Office Memorandum cited ref (2) to take xmmedlate action
' to calculate the- Env:ronmental Compensatwn by convening the meetmg at RSEQ, Bengaluru‘
South. ' '

m~ 7w ﬂf.)nv, JB50 B 32 _,'4" ' AVOID USE -Of pmmcs—m& ‘ECO’ FRIENDLY .



The Reglonal Senior Environmental Ofﬁcer, Bengaluru South has convened a meeting on
12.01.2022 at the Office of the RSEOQ, Bengaluru South with CPCB Officials and EO-
Bommanahalh and submitted a report vide ref(3).

Further, in the said meeting it was decided to levy Environmental Compensation charges for

" not obtammg CFEJCFO since 2019 & there is no sewage Treatment Plant to treat the sewage
generated in the Apartment. Hence, you are liable to Pay Environmental Compensation of -
Rs. 37.519 Lakhs and also Project  proponent shall pay Environmental Compensation of

- Rs. 15625/day from 13.01.2022 till obtains CFE/CFO from KSPCB in the form of demand
draft (DD) drawn in favour of Member Secretary, KSPCB, Bengaluru within 15 days
from the date of service of this notice, falling which action as deemed fit under the provisions
of Law, will be initiated.

The réceipt of this notice may please be acknowledged.

_Encl: As above. ' ‘
Draft Approved by Member Secretary ' Yours.faithﬁxliy : _
Member Secretary
Copy to: '

1. The Chief Finance Officer, KSPCB for information and to maintain separate account for
. n ] o e
ﬂe Law Officer, KSPCB for information and nec'eésaxy action.
- 3. RSEO, Bengaluru South for information and necessary action.
4. Regional Office, Bommanahalli for information and take action to collect Environmental
Compensation charges as per the above letter.
5. Office copy.

~ Senior Environmental Officer

@/



